
IN TH£ central AL)'.I NI 3TR All \/1 TRIBUNAL

principal bench

OA No. 398/9 2
Neo Jalhi, this the 24th Oay of February, 1997

Hon'ble Smt.Lakshmi Suaminathan, Plamber (3)
Hon'ble 5hri K.[Suthukumar, Plambar ( a)

Shri Baluant Singh
s/o Late Shri Hahar Singh
at prosent posted tt P.P.Sangam Uihar,
P.S.C^ahala Induetrial Area, New Oalhi,

(By duocate Shri S.K. Bisaria,through
proxy Counsel l*ls Nidhi Bisaria)

Vs.

1. Lt.Sov/arnor through
Cliief Secretary, S^elhi Admn, .
Oalhi.

2. The Commissioner of Police,
Police Head Quarter, PISO Building,
I.r.O, NeuOelhi,

fa.. „ 4.' - . ••• f^9Spondsnts(By ridv/ocate ^anri uupta through proxy
counsel Shri o.K. Gupta )

0 R 0 t R (GR.AL)

(Hon'ble Smt.Lakshmi Suaminathan, Aan-er (J)

Both Counsel heard.

Case, tha applicant has imnU ined the

orders dated 14.2.1991 and 10.9.91 and hgi^ sou ht^dir option
that he may be oromoted as Inspector (Ex)u.e.f. 14.2.1991.
ohri o.K. '̂upte,le:^rn3d proxy coun'-,>I for the respondents h,.,s

produced for our perusal order passed by the Addition a
Commissioner of Police dated 16.7.94 in ^1, ich it has he n
stated that the 0. £. proceedings uhichuere pending against
the applicant have ba en dropped and t&cHusponsion ocriad
ha. oeen treated as pent on duty for all intents and ourpo-s.
(Copy placed on record). Ha has also produced an o-fice oroar
No. 109 dated 2-1-1995 in uhich it has been s. at ad that the
applicant is admitted to Promotion List »F'(,x.) u. c. f
11.11,1993 (Copy plocad on racord). „a Nidhi etoario.learned
oounsei submits that in so of thesa ordpra of 15.7.94 and
2» 1.1995, sh 0 Is not nr no' n-i 4- k,• -i • . .uhis application .nd seeks oar-

^ mission to uithdrau the same.
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In viey of tha abova facts and circumstanc as of the
case, permission to uithdrau the OA is granted. Accordingly
thedA is dismissed as yithdraun.

(K.Mufhukumar)
Manbe r ( a)

sk

(Smt.Lakshmi iyaminauhan)
I'l Jm b er


